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traders and smugglers from  the
neighbouring States and slso from
Rajasthan rusheq into the ares and
started their operations with thg ob-
ject of securing the precious material
and becoming rich quickly,

Resl ‘Tuby’ may or may not be
available in the Tumkur villages but
‘ruby corumdum’ which 15 also semi-
precioug and valuable as an indust-
rial abrasive is reported to have been
obtained in considerable guantities as
a result of feverish digging opera-
tions financed by the smugglers, It
is also reported that in these villages,
land owners stuck deals with these
traders and allowed the illega] min-
ing to go on in their lands. In this
process several middlemen alsg got
rich and the State hag been deprived
of huge and unestimated amounts of
royalties.

As usual, in all guch illegal opera-
tions, this trade has been thriving
without being noticed by, the police.
It is only after the nefarious trade
'went on for quite sometime, the
department of mines and  geology
woke up and informed the police for
checking the illegal trade. But, by
‘then, the smugglers with their rich
booties crossed over to other states.
Raids conducted on the premises of
the illegal miners revealeq traces of
excavated corumdum, besides huge
stock of mining implements,

The Minister of Steel and Mines is
requested to take urgent action to
depute teamg of geologists and other
mining specialists to conduct surveys
in the Tumkur villages regarding the
availability of ‘uby’ or ‘Tuby’ corum-
dum’ and take necessary stepg for the
excavation of the mines there if traces
of the preelous material are found.
Also investigations ghould be carried
out into the illega] mining activities
of traders and land owners in these
villages and penal action should be
taken against those found guilty.

(1)) PROBLEMB OF §MALL SCALE UNITS

v Wrear BRUGAL ENGAGED IN MANUPAC-

YURE OF UYENSILS AND BURCICAL INSTRU-
MENT
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SHRI SOMNATH CHATTERJEE
(Jadaypur); Sir, varioug emall scale
Units in West Bengal which are enga-
ged in the manufacture of utensils,
surgica} instruments and also in fab-
rication are suffering from considera-
ble problems in obtaining supply of
stainless steel rolled sheets ag 2 result
of which production of such small
scale plates are manufactured by
Durgapur Alloy Steel Project which
are gent o other parts of the country
for re-rolling purposes and the rolled
sheets are thereafter re-transported to
West Bengal which, amongst other
thing, means extra cost as well as
delay in supply apart from inadequate
availability.

To meet the situation an application
for industria] licence for the manu-
facture of stainless steel ang cold rol-
led sheets in the joint sector has been
made by the West Bengaj Industrial
Development Corporation in February
1979, The Ministry of Industry, Gov-
ernment of India, has acknowledged
the receip¢ of this application und is
reported to have forwarded the same
to the Ministry of Steel for examina-
tion, The cost of the project has
been estimated at Rs. 65 lakhs for a
capacity of 1800 tonnes per year. The
project is proposed to be set up at
Kharagpur in the district of Midna-
pur, West Bengal, which ig an inds-
trially beckward area. In view of
the great importsnce of the project,
1 urge upon the Government of India.
and particularly, on the Minister of
Steel and Mines, for early clearance
of the project so that it may be imme-
diately taken up at hand for meeting
the urgent requirements for raw
materials of several small scale units
including those in joint sector.

(iii) LAvVISE EXPENDITURE ON SYMPO§IA
ORGANISED IN DELHI AT VARIOUS
HOTELS
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(iv) Revazsfron or Ace LOMIT OB
Constzneray, Proots

DR. VASANT KUMAR PANDIT
(Rajgarh): Sit, baving been allowed
under Rule 377, I wish tg palse the
following matter of urgent public
importance:

The unemployed Commercial pilots
numbering about 500 are facing great
hardship and utter frustration since
the last five to seven years, These
young pilots trained at Government
cost are unable to get employment due
to the faulty policy of the Govern-
ment

The Indian Airlines has clamped
limit due to which many commercial
pilots waiting in the queue for several
years will become time-barred and
remain unemployed for the whole of
their lives But since 1972 the age
limit was 33 years and in respect of
scheduled castes 35 years. If this age
limit is not relaxed to age 35 and38
for S/C and S/T, the unemployed
Commercial pilots stand to suffer
while the Government stands to loose
trained personnel as well as crores of

rupees spent on their training.

One fails to understang why these
unemployed pilots who are like the
gecond line of defence, are being pre-
vented from employment while the
Indian Airlineg and Air India are in-
ducting pilots from Defence Forces.

The Internationa]l Federation of
Pilots Associgtion has emphasised the
'meed of putting a thirg pilot i each
fiight for reasons of safety. Besides,
it is common knowledge that the
Boeing Filots are being overwarked
and several times suffer from fatigue.
The Indian Airlines is paying more
than a lakh of rupees per month ae
Overtime Charges and special two-
pifot allowance to the pilots, who are
over-worked, while in this very
_amanint, more than 100 pilots could be
employed,

The unsmploped Corsmercist Pilots
are trained for specielised job, henoe
there Iy no other avenue of employ~
ment open for them: In view of this,



